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S70. (E).- Whereas by notification number S.0. 878(E) dated 30th
November, 1992 issued under clause (b) of Explanation gto section 35AC of the
Income-tax Act, 1961 (43 of 1961), the Central Goverrment had specified at
serial number 3 the Integrated Rural Development Project at District Pune,
Maharashtra of Jankidevi Bajaj Gram Vikaslf Sanstha,. 55/4, University Road,
Aundh, Pune - 411 Q07 as an eligible project or scheme for a period of three
assessment years commencing from the assessment year 1993“94;'

AND WHEREAS the said project or scheme is likely to extend beyond three
years; ;
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AND WHEREAS the National Committee has, being satisfied that the said
project or scheme is being executed properiy, made a further recommendaticn
tnder sub-rule (5) of rule 1M of the Income Tax R 193“_. 1962 for specifying
the said project or scheme for a further period of euo‘l‘_years.

NOW, THEREFCRE, the Central Govermment 1in exercise of the powers
conferred by clause (b) of Explanation to section 35AC of the Income-tax Act,
" 1961 hereby specifies the the Integrated Rural Development Project at Dist'r*ict.
Pune, Maharashtra of Jankidevi Bajaj Gram Vikasfl Sanstha, 5§5/4, University
Read, Aundh, Pune - 411 CO7 at the estimated cost of ripees one crore eighteen
lakhs as an eligible project or scheme for a fuirther period of three
assessment years commencing from the assessment year 1396-97.
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. (V.K. Sehgal)
Deputy Secretary to the Government of India
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